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ORDERS OF THE TRIBUNAL
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Order dated 10.32003

Heard. From the perusal of records,
it appears that the applicant has not exhausted
the remedies available to him with the
Department. He is, therefore, directed to
exhaust the remedidy before he approaches
the Tribunal for redressal of his grievance.
Wwith this, the:  O.A. is disposed of at the
stage of admission itself. .
Sehd copies of this order along with
copies of this O.A.) to Respondents and free
copies of this order be made available to the
counsel for the applicant and Shri R.C.Rath,
learned Standing Counsel (on whom a copy of
this OsAs has been served) appearing for the
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Respondents.
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